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I . _ _
THE UTTAR PRADESH MOTOR VEHICLES TAXATION 7
(AMENDMENT) ACT, 1974

[U. P. Acr No. 14 or 1974]

[* Authoritative Englzsh Text of the Uttar Pradesh Motor Gadi Karadhan |
(Sanshodhan) Adhiniyam, 1974]
AN
ACT

further to amend the U. P. Motor Vehicles Taxation Act, 1935

It 1s HEREBY enacted in the Twenty-fifth Year of the Republic of India as
follows :—

1. {l) This Act may be called the Uttar Pradesh ’\Iotoz Vehicles Taxa- Short title and
tion (Amcndment) Act, 1974. commencement,

(2) It shall come into force on such date as the State Government may,
by notification in the Gazette, appoint.

2. In the United Provinces Motor Vehicles Taxation Act, 1935, in  Amendment of
section 5-A in sub-section (2), for the words “a week or part thereof” the words section 5-A  of
“every two weeks or part thereof” shall be substituted, and for the words Uf 11’93§°tc‘ no. V
“one-fifty-twoeth” the words “one twenty-sixth” shall be substituted. °

*{For Statement of Objects and ReasonS, please see Uttar Prade vh Gazette (Extraordzary)
dated June 11, 1974.]

{Passed in Hindi by the Uttar Pradesh Legislative Assemblyon June 12, 1974, and bythe
Uttar Pradesh Legislative Council on June 18, 1974.)

{Received the Assent of the Governor on June 26, 1974 under Article 200, of the Consti-

tzutllg;l40]f India and was published in the Uttar PradeSh Gazette (Extraordmary), dated July-
L4

PSUP. AP. 209 Sa. (Vidhaiyka)~1974 1774 1827450 §5. (M.) -
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No. 558(2)/XVII-4—I1-1{KA)-3-1985
-Dated Lucknow, A,_rm'.-"tl, 1985

IN pursuance of the provisions of clause (3) of Article 348 of the ‘Constitution of India,
the Governor is pleased to order the publication of the following English translation of the
Uttar Pradesh Motor Gadi Karadhan (Sanshodhan) Adhiniyam, 1985 (Uttar Pradesh

.Adhiniyam Sankhya 10 of 1985) as passzd by th2 Uitar Pradcsh Legislature and assented to by

the Governor on April 3, 1985: : . sl
THE UTTAR PRADESH MOTOR VEHICLES TAXATION
(AWD_MENT} ACT, 1985
_[U. P. Acr- No. 10 oF 1985]
(As j_ms:;ed by the Uttar Pradesh Legislature)

AN
ACT

further to amend the United Provinces Motor Vehicles Taxation Act, 1935

IT 15 HEREBY enacted in the Thirty-sixth Year of the Republic of India
- as follows :—
Shortfitle and 1. (1) This Act may be callzd th? Uttar Pradesh Motor Vehicles Taxation
commencement-  (Amendment) Act, 1985,

{.2} It shall be deemad to have come into force on November 21, 1984

ﬂ‘::m‘lm"‘l":‘.-“r 2 In the First Schedulz to United Proviness Motor Vehicles Taxation
Schedule to fﬁi Act, 1935 in Part ‘B’ (Transport-Vehiclss), ia Article [V hegeinafter referred to

Act . no. 5 of  asthe principal Act.—
1935, ) : . ‘
(@) in clavse (4), clause (5) and clavse (6). after the words “*exclusive

of the driver™ wheraver they oceur, the words “and the conductor™ shall

be inserted ;

#



U.P.

1984.

Ordinance
g0. 23 ©of

AL AR FRARA AT, 4987, 1985 . 4 3

(] the existing Explanation shall be renumbered as “Explanatidn—l”
and after the. Explanation 1 as so renumbered, the following Explanation 2
shall be inserted, namely :—

«Explanation 2—The seats meant for the driver and thecon-
ductor shall not be taken into account for computing the amount of
tax under clause (4) or clause (5) or clause (6)”.

3. () The Uuar Pradesh “Motor Vehicles Taxation (Amendment) Repeal and
Ordinance, 1984, is hereby repealed. ‘ Savings.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act, as amended by the Ordinance referred to in sub- -
section (1), shall be deemed to have been done or taken under the corresponding
provisions of the principal Act, as amended by this Act, as if the provisions of
this Act were in force at all material times. :

- By order,

RAJESHWAR SINGH,
Vishesh Sachiv.

179092

freygp qoN0o-—To 0 3 Ao (frsi0 )= (82 )=—1985-=750 Ewo)



No. 489 (2)/XVII-V-1_ 1(KA) 5-198§
Dated Lucknow, Aprii 4, 1988

IN pursuance of the provisions of ¢la yse (3) cf Article 345 of the Constitution of India
the Governoris pleased to order the publiczticn ¢f the follow' rg Englsk. translation of the
Uttar Pradesh Motor Gzdi Karedhs n (Sanshcdhe 1) Adhiniy: m, 1988 (Ultter Pradesh Adhiniyem

Sankhya 10 0f1988) a§ passed bythe Uttar Pradesh Legisicture and assented to bythe Governor
on Apfil 4, 1982,

*

'THE UTTAR PRADESH MOTOR VEH]{ELES;TAKATIGN (AMENDMENT)
: ACT, 1988

[U. P. Act no. 15 0F 1987
(As passed by the U. P. Legislature)

AN
AcCT

further to amend the United mer;c;s Motor Vehicles Taxation Act,
35

IT}1s HEREBY enacted inthe Thirty-ninth Yezr of the Republic of Tndia ag

follows:—
1. (1) This Act may be called the Uttar Pradesh Motor Vehicles Taxatiop  Short titis  and
(Amendment) Act, 1988, commeacemen!

(2) 1t shall be deemed to have come into force on February S, .088.

S N VN T S
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WA R ey e



8 - I AW NHTHTIO T, 4 w9, 1988

qut?eﬂd“mgnltJ ?’f 2. Insection 4 of the United Provinces Motor Vehicles Taxation Act, 1935
oot Qs Ut hereinafter referred to as the principal Act, in sub-section (1), the following |

Act no. V of .
3935 no ° proviso shall be inserted, namely:

“Provided that the owner of a motor vehicle other than a transport
vehicle, in case such motor vehicle is registered for the first time under the
provisions of the Motor Vehicles Act, 1939 in Uttar Pradesh after the com-
mencement of the Uttar Pradesh Motor Vehicles Taxation (Amendment)
Act, 1988 -shall, and in any other case may, in lieu of the tax payable
under this sub-section pay a one-time tax at the rate applicable in respect
of such motor vehicle, as specified in ~ “Part B’ of the Third Schedule and
on payment of such one-time tax no tax under this sub-section for any period
thereafter shall have to be paid in respect of such vehicle,”

Amendment of 3. 1In section 5 of the principal Act,—.

nend

fection > (a) in sub-section (1) for the words “Subject to the provisions of sec.
tions 6, 8 and 9 the tax payable under section 4 shall be payeblein advence
on or before the fifteenth day of January in each year by the owner ofa
motor vehicle”, the words “Subject to the provisions of secticn 6, the tax |
payable under section 4 shall be payable in advance by the owner ¢fa motor }

vehicle at the time of its registration under the Motor Vehicles Act, 1939

and thereafter on or before -the fiftcenth day of January in each subsequent

year”, and :

(b) for sub-section (2), the following sub-section shall be substituted,

namely :—

“(2) Where the tax in respect of a motor vehicle is nct paid within
the period specified in sub-section (1), an officer empowercd by the
State Government in this behalf may, in lieu of prosecution under
section 13 and subject to such general directions, as may be issued by
the State Government from time to time, accept from the owner of
such motor vehicle compensation, in the case of payment of one-time §
tax, an amount not exceeding one-half of the amount of such tax pay-
able under this Act, and in any other case, an amount not exceeding
the amount of tax payable in a year in respect of the motor vehicle in
addition to the tax due therefor, cn payment of such compensation,
the owner of the motor vehicle, if in custody, shall be discharged and
no further proceedings shall be taken against him in respect of the
offence so compounded.’? '

E_cht‘]?ggdsmem of 4, In section 6 of the principal Act, affer the words “a calendar year” .

the words “‘and where one-time-tax has not been paid” shall be inserted, .
Amendment of§ 5. The existing section 7 of the principal Act shall be renumbered as sub-
section 7 section (1) thereof, and— |

(a) in sub-section (1) as so-renumbered, affer the words ¢‘the tax or
instalment of tax” the words “other than the one-time tax’ shall be
inserted ;

(b) after sub-section (1) as so re-numbered, the following sub-section
shall be inserted, namely \—

“(2) Where the owner of a motor vehicle other than a tramsport

vehicle, in respect of which one-time tax has been paid under the Act,

oo B proves to the satisfaction of the Taxation Officer in the prescribed

1 manner that such motor vehicle has not been used for a continuous

period of not less than one month, he shall be entitled in a refund of

such tax at the rate specified in ‘Part C’ of the Third Schedule for the
said period :

Provided that no such refund shall be admissible, unless the regis-
tration certificate and the foken issued in respect of the vehicle are
deposited by the owner with the Taxation Officer :

Provided further that the total amount of refund under this sub-
section shall not be more than the one-time tax paid under the Act,

(3) In calculating the amount of refund under sub-secticn (2)
any portion of the said period being less than 2 month, shall be ignored.

(4) The owner of a motor vehicle other than a trapnsport vehicle
in respect of which one-time tax has been paid under the Act shall be
entitled to refund of such tax at the rates specified in ‘Part D’ of the
Third Schedule on the ground that he has, after payment of such tax
paid tax in respect of such vehicle under any cnactment, relating to a
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tax on motor vehicles in any other State or Union Territory as a conse-
quence of such vehicle having been brought over permanently to such
State or Union Territory or that such motor vehicle has been converted
into a transport vehicle or that the registration of such motor vehicle has”
been cancelled.

(5) Where the owner of a motor vehicle other than a transport
vehicle which has been registered under the Motor Vehicles Act, 1939
before the commencement of the Uttar Pradesh Motor Vehicles Taxa-
3 tion (Amendment) Act, 1988 opts to pay one-time tax he shall
ol _ while making payment of one-time tax be entitled to adjustment of any
' advance tax paid by him in respect of such vehicle for any part of the
year 1988 or of any subsequent year, provided he pays such one-time
tax within two months from the commencement of the Uttar Pradesh
Motor Vehicles Taxation (Amendment) Act, 1988.”

: 6. The existing section 11 of the principal Act shall be re-numbcicd as
sub-section (1) thereof and gfter sub-section (1) as so re-numbered the follcwing
~ sub-section shall be inserted, namely :—

e R s s

e e

*(2) Where any motor vehicle other than a transport vehicle in respe ct
of which one-time tax has been paid is operated asa transport vehicle the
owner thereof shall be liable to pay the tax payable under the Act on

: : such transport vehicle.” ,

. . 7. After the Second Schedule to the principal Act the following Schedule
B “shall be inserted, namely : :

“THE THIRD,SCHEDULE
PARTH'A’
Vehicles
Classification of vehicles other than trensport vehicles

Amendment of
section 11

Insertion of
new Schedule

Article Description of vehicle

1 Motor cycles (including scooters and mepeds) not exceeding 500 kilogrems in weight,

unleden :—
(1) Vehicles not exceeding 80 kilogrems in weight, unleden ;
(2) Vehicles exceeding 80 kilograms in weight, unleden ;

persons exclusive of the driver 3

(2) Trailors drawn by vehicles covered] by this Article,

n (1) Vehicles constructed and used solely for the convey: nce of persons and
f i light personalluggege with seating accommcdaticn fcr nct more than six

111 Vehicles including motor cycles weighing more then 500 kilcgrems in weight, uas
laden, constructed or adapted for use for the conveyence of mere then six persons

(exclusive of driyer) :—

(1) (@) not exceeding 2,000 kilograms in weight, unleden ;

- (b) exceeding 2,000 kilograms but not exceeding 3,000 kilogrems in weight,

unladen ;

(¢) exceeding3,000 kilogre ms but mnot exceeding 4,0CC kilogrems in welghts

unladen ;

‘ (d) exceeding 4,000 kilcgrems but not excerding 5,00 kilcgrems in weight,

unladen 3 _
(e) exceeding 5,000 kilqgrfms in weight, unlg den ;
(2) Trailors drawn by vehicles covered by this Article, ,

——




PaRrT ‘B’
[See section 4(1)]

Rates of tax on vehicles other than transport vehicles

i

no.

srial Vehieles accord-
ing to ths Arti-
clzs of Part ‘A’

Rate of tax in Rupees

Ragistered Registered Registered Registered Registered Registered Registered Registered Registered Registered Registered Registerec

in the

in the

inthe

in the

in the

!!
|
|

|

|
_r
I

i

kilograms kilograms kilograms kilograms kilograms kilograms

kilograms kilograms kilograms Kilcgrams kilograms

| onor | in the in the in the in the inthe inthe yecr
f after year year yaar year year year year year year year 1977 or
' 1-1-88 +1987 1986 1985 1984 1983 1982 1981 1980 1979 1978 prior
there to
2 3 4 5 6 7 8 9 10 11 12 13 14
1 I 350.00 ; 280.00 - 210.06 140.00 170.0¢ 70.00 .. 70.00 70.00 70.06 70.00 70.00 70.00
2 I(2) 750.00 675.00 600.00 525.00 450.00 375.00 300.00 225.00 15C.00 75.00 75.00 75.00
3 I 2500.00  2295.00 2090.00 1885.00 1680.00 1475.000 1270.00 1065.00  860.00 655.00 450.00 245.00
4 II(2) 500.00 460.00 420.00 380.00 340.00 300.00 260.00  220.00 180.00 140.00 100.00 60.00
5 III(1)(a) 4800.00  4400.00  4020.00 3600.00 3200.00 2800.00 2400.00 2000.0¢c 1600.00 1200.00 800.00 400.00
6 II(1)(B) 6800.00  6240.00 5680.00 5120-00 4560.00 4000.00 3440.00 2880.00 2320.00 1760.00 1200.00 640.00
7 TI()(© 9400.00 8620.00 7840.00  7060.00  6280.00  5500.00 4720.00  3940.00 ~ 3160.00 2380.00 1600.00 820.00
8 III(1)(d) 11000.00 10090.00 9180.00 8270.00 736000 64506.00 5540.00 4630.00 3720.00 2810.00 1900.00 990.00
9 II(1)(e) 11000.00 10090.00 9180.00  8270-00 7360.00 6450.00 5540.00 4630.00 3720.00  2810.00  1900.00 990.00
plus plus plus plus plus plus plus plus plas plus _ plus plus
4400.00 4040.00 3680.00 3320.00 2960.00 2600.00 2240.00 1880.00 1520.00 1160.00  800.00 440.00 |
forevery forevery forevery forevery forevery forevery forevery forevery forevery forevery forevery for eve}-y
1000 1000 1000 1000 1000 1000 1000 1000 1000 1000 1000 1000
kilograms kilograms kilograms kilograms kilograms kilograms kilograms kilograms kilograms kilograms kilograms kilograms
or part or part or part or part or part or part or part  orpart  orpart  or part or part or part
thereof in thereof in thereofin thereof in thereofin thereofin thereofin thereofin thereofin thereofin thereofin thereofin
excoss of excess of excess of excess of excessof excessof excessof excessof excessof excessof excessof excess of
5000 5000 5000 5000 5000 5000 . 5000 5000 5000 5000 5000 5000

kilograms

8861 ‘Lkik¥ ‘2ish lnpIRIBK kdK 2RA
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Provided that the rate of tax in respect of all owners of motor vehicleis shall be double of the rates specified against Articles I, IT and III of this
1t except in respect of the following classes of owners, namely :—

.. (a) an individual ;
(b) a Municipal Board, Nagar Mahapalika, Zila Parishad, Notified Areca Committee, Town Area Committee or Kshetra Se miti
(¢) University established by or under any law ;
(d) any recognised educational institution ;
(e) =ny public charitable trust ;
(f) any other class of persons using motor vehicles for public purposes specificd by the State Government in- this behalf by notifications.

Part ‘C
[See section ;7(2)]

Rates of refund of tax where vehicle is not in use

Serial Vehicles according to the Amount to be refunded for each month of non-use
no. Articles of Part-A of the metor vehicle (in rupees)
1 2 ' 3
1 IQ1) 2.0G
2 1(2) 3.00
3 () 10.00
4 o 2.00
5 oI (1) (a) 20.00
6 oI() ®) ' 28.00
7 I (1) () 39.00
8 I (1) (d) : 46.00
9 HoI(1) (e) . 46.00

plus 18.00 for every 1,000 kilograms or part thereof
in excess of 5,000 kilograms.

10 I (2) 4.00

Provided that the rates of refund in respect of all owners of vehicles except those given under clauses (a) to (f) of the
proviso to PART ‘B’ shall be double of the rates gpecified above.

100000 92000 84000  760.00  680.00  600.00 53000  440.00 728000 200.00 120,00 |

8861 ‘akk 7 ‘2ib IIRIBNK k2K IRA
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IR
i PArRT ‘D’ =
[See section 7(3)]
Rates of Refund
Amount to be refunded (in rupees) in case the age of the vehicles from the month of its original registration is—
1 Serial Vehicles according Not more More than More than Mor¢ than More than More than More than Mgre than More than  More than Mor than
T no. to the than one one yeadr (wo years three years four yeers five years six years seven years eighth years nine years ien years
H Articles of part year but not  butnot  butnot but not but not  but not but not  but not but not but not
1 ‘A’ more than more than more than more than more than more than more than more than more than more than
two years three years four years five years six years seven years eight years nine years ten years eleven years
L1 2 , 3. 4 5 6 1 8 9 10 11 12 13
’t 1 I(1) - 210.00 140.00 70.00 Nil. Nil. Nil. Nil Nil. Nil. Nil. Nil.
T 2 I@) .. 600.00 525.00 450.00 375.00 300.00 225.00 150.C0 75.00 NiL Nil. Nil. . gi
i 3 JN(Y) .. 2090.00 . 1885.00 1680.00 147500 1270.00  1065.00 860.00 655.00 450.00 245.00 Nil, A
i 4  II(2) .. 420.00 380.00 340.00 300.00 260.0C 220.00 180.00 140.06 100.00 60.00 Nil, g,
},’ 5 II)(a) .. 4000.00  3600.00  3200.00 2800.00 ' 2400.00 2000.00 1600.00  1200.00 800.00 400.00 Nil.
i 6 I () .. 5680.00 5120.00 4560.00 4000.00 3440.00 2880.00 2320.00 1760.00 = 1200.00 640.00 Nil. A
I 7 I (o) .. 7840.00 7060.00 6280.00 5500.00 4720.00 3940.00 3160G.00  238G.00  1600.00 820.00 Nil. =
i 8 IIH()(ad) .. 9180.00 8270.00 7360.00 6450.00 5540.00  4630.00 3720.0¢  2810.00  1900.00 990.00 Nil. g
9 1 (1) (e) .. 9180.00 8270.00 7360.00 6450.00 5540.00  4630.00 3720.00  2810.00 1900.0G 990.00 . Nil,
I ‘ plus plus plus plus plus plus plus plus plus plus . 4
,E; 3680.00 3320,00 2960.00 2600.00 2240.00 1880.00 1520.00  1160.00 800.00 440.00 o
}T forevery for every forevery forevery forevery forevery forevery forevery forevery forevery -~
] 1000 1600 1000 1000 1000 1000 1000 1000 1000 1000 b
J; kilograms kilcgrams kilograms kilograms kilograms kilograms kilograms kilograms kilograms kilograms El
‘l or part or part of part or part or part or part or part or part or part ot part
i thereofin thereofin thereofin thereofin thereofin therecfin thereofin thereofin thereofin thereof in ©
excess of excessof excessof excessof excessof excessof excessof excessof excessof excessof &
5000 5000 5000 5000 5000 5000 5000 5060 5000 5000
| kilograms kilograms kilograms kilcgrams kilograms kilograms kilograms kilograms kilograms kilograms
10 II(2) .. 840.00  760.00 680.00 600.00 520.00 440.00 360.00 280.00 200.00 120.00 Nil.
| Note : The rates of refund will be double of the amounts shown above in respect of all vehicles except those owned by--
1 (@) anindividual ;
‘y (b) a Municipal Board, Nagar Mahapalika, Zila Parishad, Notified Area Committee, Town Arca Committee or Kshetra Samiti ;
(c) a University established by cr under any law ;
:: (d) any recognised educational institution ;
(e) any public charitable trust ;
(f) any other class of persons using motor y2hicles for public purposes specified by the State Government in this behalf by notification,
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U.P. Ordi- 8. (1) The Uttar Pradesh Motor Vehicles Taxation (Amendment) Repealand Saving
AN of Ordinance, 1988, is hereby repealed. ' ‘
1988 (2) Notwithstanding such repeal, anythingdone or any actiontaken
under the provisions of the prncipal Act as amended bythe Ordinance, referred
to in sub-section (1), shall be deemed to have been done or taken under the cot”
responding provisions of the principal Act as amended bythis Act, asif the pro-
visions of this Act were inforce at all materialtimes,

By order,
S.N.SAHAY,
Sachiv.

frogwogodro--godro 6 aro faaro= (21)——1988—-850 (4%0) |



NOTIFICATION
Miscellaneosa
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of

India, the Governor is pleased to order the publication of the following English tanslation
of the Uttar Pradesh Motor Gadj Karadhan (Sanshodhan) Adhiniyam,1992 (Uttar Pradesh
Adbiniyam Sankhva 10 of 1992) as passed by the Uttar Pradesh Legislature and assented to
by the Governor on March 16, 1992,

THE UTTAR PRADESH MOTOR ?EICHTCIngAXATIGN (AMENDMENT)
: A : .

[U. P. Acr No, 10 or 1992]
- (43 passed by the U, P, Legislature)

AN
ACT :
further to amend the United Provinces Motor Vehicles Taxation Act, 1935,
IT 1s HEREBY enacted in the Forty-third Year of the Republic of India as

follows :— :
Shore  title 1. (1) This Act may be called the Uttar Pradesh Motor Vehicles Taxation
and ft‘omrnencc- (Amendment) Act, 1992, - : '
- (2) Sections 2 to 5 shall be deemed to have come into force on January 24,
1992, and the remaining provisions shall come into force atonce,

o 2. In section 4 of the United Provinces Motor. Vehicles Taxation Act
‘:;’3;“,,4 ‘2}1?_';_ 1935, hereinafter referred to as the principal Act,— ’
Act :;géj\" of (4) in sub-section (1), after the existing proviso, the following proviso

shall be inserted, namely :— : ' :

“Provided further that-the owner of motor vehicle, other than a
transport vehicle, in case such motor vehicle s registered for the first
time under the provisions of the Motor Vehicles Act, 1988 in
Uttar Pradesh a January 24, 1992 shall, and in any other case
may, In liey of the tax payable under this sub-section pay a one
time tax at the rate applimblc in respect of such motor vehicle,
as specified in Part “B” of the Third Schedule as  amended by
the Uttar Pradesh Motor Vehicles Taxation (Amendment) Act,
1992 and on payment of such one time tax no tax under this sub-
section for any period thereafter shall have to be paid in respect
of such vehicle.” ;

(¢) in the Explanation, after clause (f) the following clause shall be
inserted, namely ;= '

“(g) for the purposes of determination of the tax payable in respect
of any period commencing on or after January 24, 1992, the First
Schedule as it stood after amendment by the Uttar Pradesh Motor
Vehicles Taxation (Amendment) Act, 1992,

I LA 3. In section 7 of the principal Act,—

fection 7 (a) in sub-section (2), after the existing provisos the following g i
proviso shall be inserted, namely :— .
o Provided also that if one time tax has been paid at the rate A

referred to in the second Proviso 1o sub-section (1) of section 4,




sy
Ly

| ST NST JUTITI USE, 17 WIN, 1992 . 9

the rate of refund of such tax shall be as specified in Part ‘C’ of the
Third Schedule as amended by the Uttar Pradesh Motor Vehicles
Taxation (Amendment) Act, 1992.

(b) in sub-section (4), the following proviso shall be inserted in the
end, namely —

“Provided that if one time tax has been paid after January 24, 1992
the rates of refund of such tax shall be as specified in Part ‘D’
of the Third Schedule as amended by the Uttar Pradesh Motor
Vehicles Taxation (Amendment) Act, 1992, ”

(¢) after sub-section (5) the following sub-section shall be Inserted
namely (—

*(6) where the owner of a motor vehicle other than a transport
vehicle which has been registered under the Motor Vehicles Act,
1939 before January 24, 1992 opts to pay one time tax, he shall
while making payment of one mne tax be entitled to adjustment
of any advance tax paid by him in respect of such vehicle for
the year, 1992 or of any subsequent year, provided he pays such
one time tax within two months from January 24, 1992.”

4. In the First Schedule to the principal Act, for Part ‘A’ the following Amendment of

Part shall be substituted, namely :— First Schedule
PART ‘A’
* Vehicles other than transport Vehicles
1. Motor Cycles (which term includes scooters and mopeds)— Rs.-
(1) not exceeding 80 Kllograms in weight, unladen - .. 60.00
(2) excecding 80 Kilograms in weight, nnladen but not ..
exceeding 500 Kilograms unladen. 90.00

11. (1) Vehicles, not being motor cycles, constructed and used
solely for the conveyance of persons and light per-
sonz! loggage, with seating accomodation for not
more than six persons, exclusive of the driver .. 300.00

(2) Trailers drawn by vehicles covered by this Article .. 55.00

IIf. Vehicles mcludxng motor cycles, weighing more than 500
Kﬂo ms in weight, unladen, constructed or adapted for
or the conveyance of more than six persons, exclu-
snve of the driver :—

(1) (a) not exceeding 2000 Kilograms in weight, unladen .: 528.00
(b) exceeding 2000 Kilograms but not exceeding 3000

Kilograms in weight, unladen 748.00
(c) exceeding 3000 Kilograms but not exceeding 4000

Kilograms in weight, unladen 1034.00
(d) exceeding 4000 Kilograms but not exceeding 5000

Kilograms in weight, unladen 1210.00

(e) exceeding 5000 Kilograms in weight, unladen, for
every 1000 Kilograms or part thereof, in excess
of 5000 Kilograms in addition to Rs. 1210.00 484.00
(2) Trailers drawn by vehicles covered by this Article 110.00

Provided that the rates of tax in respect of all petrol driven vehicles shall -
be double of the rates specified in Articles I, 1I and III of this part, exceptin
respect of the following classes of owners, namely:—

{a) an individual,
() a Munmicipal Board, Nagar Mahapalika, Zila Parishad, Notified
Area Committee, Town Area Committee or Kshettra Samiti,
{¢) a University established by or under any law,
(d) any recognised educational institution,
(e) any public charitable trust,
(f) any other class of persons using motor vehicles for public pur-
poses specified by the State Government in this behalf by notification:
Provided further that the rates of taxin respect of all moter vehicles
driven by diesel shall be double of the rates spec'fied in Articles I, IT and III
of thijs part.

5. 1Inthe third Schedule to the principal Act, for Parts ‘B’, ‘C’ and ‘D’ the Amendment of
following Parts sball be substituted, namely :— Third Schedule




PART ‘B’
{See SecTion 4(1)]
Rates of tax on vehicles other than transport vehicles

Rate of tax in Rupees

Serial Vehicles - ot
no. according to Regis-  Regis- Regis-  Regis-  Regis- Regis- Regis-  Regis-  Regis- Regis-  Regis-  Regis-
the Articles of tered tered tered tered tered tered tered tered tered tered gered .tered
Part ‘A’ on o1 in the in the in the in the in the in the in the in the in the in the in the
after year, year, year, year, year, year, year, year, year, year, year,
January 1987 and 1986 1985 1984 1983 1982 1981 1980 1979 1978 1977
24,1992 on or or prior
after thereto
1-1-88
up to
4-2-88
1 2 3 4 5 6 7 8 9 10 1 12 13 14
1 I(D) 450.00 360.00 270.00 180.00 90.00 90.00 90.00 90.00 90.00 90.00 90.00 90.00
2 12 850.00 765.00 680.00  595.00 " 510.00 425.00 340.00 255.00 170.00 95.00 95.00 95.00
3 300000 2754.00 2508.00 2262.00 2016.00 1770.00  1524.00 . {275.00 1032.00 786.00 540.00 294.00
4 11 () 550.00 506.00 462.00 [418.00 374.00 330.00 286.00 242.00 {198.00 154.00 110.00 66.00
5 I (1) (a) 5280.00 4840.00  4400.00 3960.00 3520.00  3080.00 2640.00  2200.00 1760.00 1320.00 880.00 440.00
6 111 (1) (b) 7480.00 6864.00  6248.00 563200 5016.00  4400.00 3784.00  3168.00 2552.00 1936.00  1320.00 704.00
7 I (1) () 10340.00 9482.00 8624.00 7766.00. 6908.00  6050.00 5192.00 4334.00 3476.00 2618.00 1760.00  902.00
8 I (1) (d) 12100.00 11099.00 10098.00 9097.00 8096.00  7095.00  6094.00 5093.00 4092.00 3091.00  2090.00  1089.00
9 I (1) (o) 12100.00 11099.00 i0098.00 9097.00 8096.00  7095.00 6094.00 ~ 5093.00  4092.00 3091.00  2090.00  1089.00
Plus Plus - Plus . Plus Plus Plus Plus Plus Plus Plus Plus Plus
4840.00 ' 444400 4048.00  3652.00 3256.00 2860.00 2464.00 2068.00 1672.00 1276.00  880.00 484.00
for every for every for every for every for every for every 1.1 every forevery ior every for every for every for every
. 1000 1000 1000 1000 1000 1000 1000 1000 1000 1000 1000 1000
Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms
or part or part or part or part or part or part or part or part or part  or part or part or part
_ thereof . thereof _ thereof  thereof - thereof  thereof  thereof thereof  thereof thereof thereof  thereof
in excess 1in excess in excess in excess in excess in excess in excess in excess in eXcess in excess in excess in €Xcess
of of - of of oft of of of of of of of

v

~

Y
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5000 5000 - 5000 5000 5000 5000 5000 5000 5000 5000 5000 5000
Kilograms Kilograms Kllogra.ms Kilograms Kilograms Kilograms Kilograms Kﬂograms Kilograms Kilograms Kilograms Kilograms
10 111 (2) 1100.00 1012.00 1 924.00 836.00 74800  660.00 57200  484.00 396.00 308.00 220.00 132, 00

Provided that the rate of tax in respect of all petrol driven vehicles shail be double of the rates specnﬁed against Articles I, Il and IIL of this Part

except in respect of the following classes, of owners, namely :—

(@) an individual ;

(b) a Municipal Board, Nagar Mahapalika, Zila Parishad, Notified Area Committee, Town Area Committee or Kshettra Samiti ;

(c) a University established by or under any law ;

(d) any recognised educational institution ;

(e) any public charitable trust ; .

(f) any other class of persons using motor vehicles for public purposes specified by the State Government in this behalf by notifications:

Provided further that the rates of tax in respect of all motor vehicles driven by diesel sball be double of the rates specificd against Article I, 11
and IIT of this part.

PART ‘C
[See Section -7(2) |

Rates of refund of tax where vehicle is not in use

Serial Vehicles according to the Articles of Part-A Amount to be refunded for each month of non-use of the
no. motor vehicle (in Rupees)
1 2 3
1 I1Q) 2.00
2 12 3.00
3 II (1) 12.00
4 I (2) 2.00
5 11 (1) (@) 22.00
6 111 (1) (b) : 31.00
7 I (1) ()7 ‘ - : 43.00
8 HI (1) (d) ‘ . 50.00
9 HI (1) (e " 50.00
Plus 20 for every 1,000 Kilograms or part thereof in excess of
5,000 Kilograms )
10 11 (2) 4,00

A w—

— (

Provided that the rates of refund in respect of all vehicles in respect where of tax at double rate has been paid under the provisos to Part ‘B’ shall \
be double of the rates specified above. )

-

Liak:hp

2661 ‘Rib L1 ‘2lols lndiBible

11



PART ‘D’
[See SecTion 7(4)]
Rates of refund

Amount to be refunded (in Rupees) in case the age of the vehicles fro n the month of Lhe orlgln?.l reglstrauon ig—

Serin] Vehicles Not more More than More than More than More than More than } More ‘than More
no.  according ¢ than one one year two years three years four years five years six years than seven than eight than nine than ten
to the articles year butnot butnot  butnot butpot butnot butnot  years years years years
of Part A more than more than more than more than more than more than but nct  but not but not  but not
two years three years four years five years  six years seven years more than more than more than  more
eight years nine years ten years than
eleven
st i st R . U - ycar.; -
1 2 3 4 h) 6 7 8 9 10 11 12 13
1) 27000 18000 %000 w1 wn o wn Twn w0 T N
2 12 680.00  595.00 510.00 425.00 340.00 255.00 170.00 85.00 Nil Nil Nil
KN E)) 2508.00 2262.00 2016.00 (770.00 1524.00 1278.00  1032.00 786.00 540.00 294.00 Nil
4 11 (2 462.00 418.00 374.00 330.00  286.00 242.00 198.00 154.00 110.00 66.00 Nil
5 ML) (o) 4400.00  3960.00  3520.00 3080.00 2640.00. 2200.00 1760.00  1320.00 380.00 #40.00 Ni}
6 1II (1) () 6248.00  5632.00 5016.00 4400.00 3784.00 3168.00 2552.00 1936.00  1320.00 704.00 Nil |
7 01D (o) 8624.00 7766.00  5908.00 -6050.00 5192.00 4334.00 3476.00  2618.00 §1760.00 902.00 Nil |
IR HEONC)] 10098.00  0097.00 8096.00  7095.00. ‘' 5094.00 5093.00  4092.00 3091.00 2090.00  1089.00 Nil
9 I (1) (e) 10098.00  9097.00 809600 709500 6094.00 5093.00  4092.00 3091.00  2090.00 1089.00 ~ Nil
Plus Plus Plus Plus Plus . Plus Plus Plus Plus Plus Nil
4048.00  3652.00 3256.00 - 2860.00 2464.00 2068.00 1672.00 1276.00  880.00 484.00
for every  for every for every for every forevery for every forevery forevery forevery for every
- 1000 1000 1000 1000 1000 1000 1000 1000 1000 1000
Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms
Mor part or part or part or part or part or part or part. or part or part or part
“thereof  thereof  thereof  thereof  thereof thereof  thereof  thereof - thereof  thereof
in excess in excess in excess inexcess in-excess ine€Xcess  in excess in excess  in excess in excess
of 5000 of 5000  of 5000 of' 5000 of5000 of5000 of 5000 of 5000 of 5000  of 5000
Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms Kilograms
924 836 748 660 572 484 396 30‘& 220 132

IO HI (2)

" More

More

“More

vaxded that thc ra‘res' of refund wm be double of the amounts specified above in reapcct of all vehlcleq in respcct whcreof rax at double
ratc has been paid under the provxsos to Part ‘B’,

2k IndlkiBle RYE RS
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u. k. 6. (1) The Uttar Pradesh Motor Vehicles Taxation (Amendmcat) Repeal and
Ordinadce (3 dinance, 1992 is hereby repealed. : a3 savings

(2) Notwithstanding such repeal, anything done or asy action
under the provisions of the principal Act, as amended by the Ordinance
referred to in sub-section (1), shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by this
Act as if the provisions of this Act were in force at all material times.

taken

By order,
NARAYAN DAS,
Sachiy.

910 Q&9 70 9To- go Y6 324 1o fawro- (3664)- 1992- 550 (d®a )




1 i No. 620(2) /XVII-V-1—1(KA) 13-1995

e ' Dated Lacknow, March 14, 1995
it IN pursuance of the provisions of clause (3) of Article 348 of the
{13 Constitution of India, the Governor is pleased to order the publication of
a8 the following English translation of the Uttar Pradesh Motor Gadi _ .
e Karadhan (Sanshodhan) Adhiniyam, 1995 (Uttar Pradesh Adhiniyam %,
L Sankhya 9 of 1995) as passed by the Uttar Pradesh Legislature and
. assented to by the Governor on March 14, 1995. R 5

i THE UTTAR PRADESH MOTOR VEHICLES TAXATION -
4 (AMENDMENT) ACT, 1995 -4

(U. P. Acr No. 9 oF 1895)

[As passed by both Houses of the Uttar Pradesh Legislature under
Article 198 of the Constitution] .

AN
ACT

I Jurther to amend the Uttar Pradesit Motor Velicles Taxation Act, 1935,

[T 1s HEREBY enacted in the Forty-sixth Year of the Republic of Inda as
follows : -

Short title acd 1. (1) This Act may be called the Uttar Pradesh Motor Vehicles Taxation
commencament,  (Amendment) Act, 1995. L

" (2) 1t shall be deemed to have come into forcz on D3cember 28, 15!94. i




e

AT A NSO THE, 14 WTE, 1905

2. Inscction 5-A of the U.P. Motor Vehicles Taxation Act, 1935, Amendment of

hereinafter referred to as the principal Act, for sub-section (1), the following _%;9‘1‘,°“A&'AN° °§
o of1935

sub-section shall be substituted, namely {—

- “(1) No transport vechicle plying under a permit granted by an.
authority having jurisdiction outside Uttar Pradesh under the Motor =
Vehicle Act, 1988 shall be used in Uttar Pradesh, unless there has.-been
paid a tax calculated— o o IR
~ (a) inthe case of a motor cab covared by an. ‘Authorisation
Certificate issued under the Motor ' Vehicles (All India Permit for
Tourist Transport Operators) Rules, 1993 at the rate of rupees one - '
_ thousand two hundred per annumijand - o
() in any other case, at the appropriate rate specified in the First .
Schedule ; - :

in the manner provided under sub-section (2) for the number of weeks | |
of its use or stay in Uttar Pradesh anything contained in section5to - . = '
the contrary notwithstanding.”; E T : o

1. P.Ordic 3. (1) The Uttar Pradesh Motor Vehicles  Taxation (Amendment) Repeal and savings
nance No. 32 Ordinance, 1994 is hereby repealed, - ‘ ‘ ‘ R
of 1994 (2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act, as amended by the Ordinance,
referred to in sub-section (1), shall be deemed to have been done or taken
under the cotresponding provisions of the principal Act, as amended by this
Act, as if the provisions of this Act were in force at all material times.

SRR T R PR By order,
N. K. NARANG,
Pramukh Sachiv.
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